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ORIssA ORDINANCE No. 19 oF 1979

THE ORISSA HOUSING BOARD (AMENDMENT)
ORDINANCE, 1979

[Promulgated by the Governor on the 23rd November 1979, published in
an extraordinary issue of the Orissa Gazette, dated the
26th November 1979]

AN
ORDINANCE
To AMEND THE ORissA HousiNG BoArRD Act, 1968

WHEREAS the Legislature of the State of Orissa is not in
session ;

AND WHEREAS the Governor of Orissa is satisfied that circum-
stances exist which render it necessary for him to take immediate action
to amend 1he Orissa Housing Board Act, 1968 in the manner herein-
after appearing ;

NOW, THEREFORE, in exercise of the powers conferred by clause
(1) of Article 213 of the Constitution of India, the Governor of Orissa
is pleased to make and promulgate the following Ordinance in the
Thirtieth Year of the Republic of India ‘1 —

1. (1) This Ordinance may be clalled the Orissa Housing Board
(Amendment) Ordinance, 1979.

(2) It shall come into force at once.

2. In section 17 of the Orissa Housing Board Act, 1968, after sub-
section (3), the following sub-section shall be inserted, namely :—

“(4) Without prejudice to the provisions of the foregoing sub-
sections, the Board may, with the previous permission of the State
Government and shall when so directed by the State Government, under-
take distribution or advancement of loan to such agencies as may be
approved by that Government, for execution of housing schemes other
than those framed by the Board.”.

B. D. SHARMA
Dated the 23rd November 1979 GOVERNOR OF ORISSA
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